Itemno, 1 & 2

CC No. 1242116
&

CC No. 11182/1¢
PS: Hari Nagar

Enrlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

14.08.2020

P'resent: None for the complainant
Shri Arun Francis, learned counsel for accused no. 4

Courtis convened through V/C (Cisco Webex) from residence office.

It is stated by the leamed counsel for the accused that matter is pending
consideration betore the Hon'ble High Court of Delhi.

Heard. j
1 a

Al request, put up on 09.12.2020 for further proceedings. 3
(BabitaPuniya)

MM-06, West District
THC, Delhi/14.08.2020
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Pritapal Singh vs. Prem Ningh & Ory

Earlier all the matters were adjonrned en-boc pursnant 1o the tirections
passed by the Hon ble High Court of Delbi from time o thme amid lock-down
Now, vide office order no. 26/DHC 22020 dated 30072020, District l'ullrl';
have been directed to take up ol the cases listed before them through
videoconferencing except the cases whercin evidence is to be recorded,

14.08.2020
Present: Shri Karan Ahuga, leamed proxy counsel for the complainant through V/C
Court is convened through V/C (Cisco Webex) from residence office.

It 1s stated by the leamed counsel for the complainant that he has filed written
submission through e-mail.

Heard. File perused.

At request, put up on 17.08.2020 for further proceedings.
(Babita Pumiya)

MM-06, West District
THC, Delhi/14.08.2020
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